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[Mr. Chairman] I. The Bombay Tenancy and Agricul-
. . | tural Lands (Gujarat Second Amend-
to you and me and all of us. Shri Rabi

) . ment) Rules, 1974,
Ray, I will discuss the matter with you _
and convince you, II. The Gujarat Panchayat Service
(Classification and Recruitment) (Amend-

~ .~ 9
Sy CIHATTIAW ¢ HAA, BF S Ffege ment) Rules, 1974.
1II. The Fruit Products (Amendment)

FT Fifag., .. Order, 1974,

MR. CHAIRMAN: Shri Rabi Ray, SHRI PRABHUDAS PATEL: Sir, |
are you going to give up your leadership | also beg to lay on the Table:—

in favour of Shri Rajnarain? I. A copy (in English and Hinéi)

of the Government of Gujarat Noti-

SHRI RAJNARAIN: I am not pre- fication No. .GHM/74/147/M-TNC-
pared to take up the leadership. g{:f 1073/16877-J-(LR), dated the 2nd Sep-

. L~ ~_ . ~ tember, 1974, publishing the Bombay
dreefos 747 a9 1 ¥ FAw A 9 Tenancy and Agricultural Lands (Guja-
&, am waar % wfafafa £ rat Second Amendment) Rules, 1974,
under sub-section (4) of section 82 of
. MR. CHAIRMAN: Please resume the Bombay Tenancy and Agricultural

your seat. Prima facie, 1 have Jooked Lands Act, 1948, read with sub-clausc
into all these points. In addition to ‘hat, (iii) of clause (c) of the Proclamation
if hon, Member Shri Rabi Ray wants, dated the 9th February, 1974, issued
I am prepared to discuss with him and by the President in relation to the State
convince him. of Gujarat, together with an Explana-

tory Note (in English and Hindi) on
the Notification, [Placed in Library.
See No, LT-8779/74.]

St AT ¢ ART, aF W Ffeaen
AT ATIE & 1 g8 T o T ¥ &

L 5 - II. (i) A copy of the Government
eafua A1 & | T ASH AT AG E 1| G arat Notification No, KP/230/
gatay ax i #frarm vfagar o PRN/1071/2212/TH, dated the 1ith

October, 1974, publishing the Gujarcat
— , Panchayat Service (Classification and
Recruitment)  (Amendment) Rules,
PAPERS LAID ON THE TABLE 1974, under sub-section (4) of scction
323 .of the Gujarat Panchayats Act,
The Gujarat Agricultural Produce 1961, read with sub-clause (iii) of
Markets (Amendment) Rules, 1974 clause (¢) of the Proclamation dated
the 9th February, 1974, issued by the
THE DEPUTY MINISTER IN THE President in relation to the State of
MINISTRY OF AGRICULTURE AND Gujarat, together with an Explanatory
IRRIGATION (SHRI PRABHUDAS Note (in Eaglich and Hindi) on the
PATEL): Sir, I beg to lay on the Table, Notification
under sub-section (5) of section 59 of the

Gujarat Agricultural Produce Markets (i) Statement (in  English and
Act, 1963, read with sub-clause (iii) of | Hindi) giving reasons for not laying
clanse (c) of the Proclamation dated the | mmultane;ouq]y the ‘Hindi  version of
9th February, 1974, issued by the Presi- the Notification ~mentioned at (i)
dent in relation to the State of Gujarat, above. [Placed in Library. See No.
a copy (in English and Hindi) of the LT-8832/74 for (i) and (ii)).

Government of Gujarat Notification No. -(iii) A copy (in English and Hindi)

GHKH-57-74-APM-1073-24194-D, dated |  of the Ministry of Agriculture Noti-
the 9th May, 1974, publishing the Gujarat fication S.0. No. 3044, dated the 16th
Agricultural Produce Markets (Amend- November, 1974 publishing the Fruit
ment) Rules, 1974, [Placed in Library. | products (Amendment) Order, 1974,
See No. LT-8831/74}. ' under sub-section (6) of section 3

o
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of the Essential Commodities Act,
1955. [Placed in Library. See No.

LT-8758/74]

Annual Report (1973) Pertaining to the

Execution of the provisions of the mono-

polies and restrictive trade practices Act,
1969

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): Sir, I beg to lay on
the Table a copy each of the following
papers : — ’

(i) Third Annual Report pertaining
to the execution of the provisions of
the Monopolies and Restrictive Trade
Practices Act, 1969, for the period from
1st January to 31st December, 1973,
under section 62 of the said Act.

(ii) Statement (in English and Hindi)
giving reasons for not laying simulta-
neously the Hindi version of the Re-
port mentioned at (i) above. [Placed in
Library. See No. 8791/74 for (i) and

(ii).]

At mwTREr ey (TR W1W)
sfraT, T TR SHFeqr FT A9 § | ATTH)
IO FTE,  GET, g & S
FUICT 217 ARG, TH YT T THIT F
a1 famar of Faaq agar 4 g f&ar
I AT wEH T3 o7 i WAV FAE
F SN FIT T HAfAET TH AW
w1 2 faan fgars wem fag gar
2 ST AT Ogu faar aa7 & | A9 ARy
fear g7 fr Avd ez §, Taqd 9 W@
XN ) gt fwa o, wre fewe T,
ga w7 fgq o faga qur |
& 73 HRATL I HaF &) FRAdAT ITET FLAY
& THFT ATHIA AT @7 GHT & | ZHAG
A17 TaF) 97 AEw DY 9 g Zad
9% @ e werfat € ek fears
g faat wr B TR

e

Annual Report and Accounts (1973-74)

of the Hindustan Latex Limited and
Related papers

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-

Ty Aar |

[ 18 DEC. 1974 ]
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MILY PLANNING (SHRI AK.M.
ISHAQUE) - Sir, I beg to lay on the
Table, under sub-section (1) of section
copy in English and Hindi) of the Eighth
619A of the Companies Act, 1956, a
Annual Report and Accounts of the
Hindustan Latex Limited, for the year
1973-74, together with the Auditors’ Re-
port on the Accounts and the comments;
of the Comptioller and Auditor General
of India thereon. [Placed in Library. See
No. LT-8818/74].

Reports (1973) of the comptroller and

auditor General of India on national

coal development corporation limited and
cement corporation of India Limited.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): Sir, I beg to

| tay on the Table, under clause (1) of

article 151 of the Constitution, a copy
each (in English and Hindi) of the fol-
lowing Reports of the Comptroller and
Auditor General of India for the year
1973 : —

(i) Union Government (Commercial)
Part II-—National Coal Development
Corporation Limited.

(ii) Union Government (Commer-
cial) Part [II-—-Cement Corporation
of India Liimited. [Placed in Library.
See No. LT-8789/74 for (i) and (ii).]

I. Annual Accounts (1971-72) of the
Indian institute of technology, Kharagpur
and related papers

II. Audit report on the Accounts (1970-
71) of the Indian School of Mines, Dhan-
bad

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND.IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): Sir, I beg to lay on the
Table:

‘1. A copy each (in English and
Hindi) of the following papers:—

(0 Annual Accounts of the Indian
Institute of Technology Kharagpur,



